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Patents, Designs, Trade Marks, Copyright, Geographical Indication and

Semiconductor IC Layout-Design
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. ST 9T (English Term) £ g (Hindi Term)
1 Abandoned e
2 Abstract LIIES
3 Acquittal ELREiLA
4 Adaptation AqhAT
5 Affidavit MERREE]
6 Agent uSie / Afdat
7 Allocation CICED]
8 Alphabetical List FOTTHA AT
9 Apparatus EREZU)
10 Appeal s
11 Appellate Board ERIEIDECIE]
12 Appellation of Origin IEH FT ATH [ ITIT &A1
13 Applicant B |EEET
14 Avrtistic Work FATHS F1
15 Assignment TR
16 Assistant Controller EEIREREDEE]
17 Assistant Registrar TZTAF TSTIhTL
18 Associated Trademarks Hag AT e
19 Association TR
20 Author AT [ EE
21 Authorised Agent ENPELRS Y
22 Authorized User STTerha STTNTHRAT
23 Biological Diversity Act SIEERCIECGIEIEIEDE]
24 Biological Material SIEERER]




25 Broadcasting Reproduction Right TEHTT Tiecqrad EIDEIES
26 Certification Mark THTO =ret

27 Cinematograph Film FAT= e

28 Claim HEL

29 Clarity Tqyar

30 Class A/ At

31 Classification ERiEa]

32 Clause [EE]

33 Cognizance EEICH

34 Collective Mark A e

35 Commercial Exploitation TSI 2TEe / SATFTATHH ITIRT
36 Company FIAT

37 Complete Specification ot fafager

38 Compliance AqATAA

39 Compulsory License AfeaTd st / e arsEq
40 Computer Programme FFEL TRTH

41 Controller IGREET

42 Controller General ERIEREET

43 Convention Application Fea 9T STTea

44 Convention Country Fea oI 29T

45 Conviction G-

46 Copyright gfafereatasTe / wdTEe
47 Damages At

48 Deceptively Similar gTHE ®9 ¥ q9%7 / Hear-sear
49 Declaration E1ERI

50 Default IRET:

51 Description FJUIA

52 Design afreeT [ RSTe

53 Digital Signature RRforee geare

54 Disclaimer ITAT-TATT | SAEA L

55 Disclosure EETAETA]

56 Dispute IEEILES

57 Distinctiveness qeqear / fAterear

58 District Court S =T




59 Dramatic Work ATl =T/ F
60 Early Publication A THTIA

61 Effective Date TATAT AT

62 Electronic Circuit ESECIRERITCR
63 Entry gfafe

64 Etching TgTeft / Ik
65 Evidence qreg

66 Examination e

67 Examiner EREET

68 Exclusive Right AT ATEFRTT

69 Expedited Examination [CIRGACRA

70 Fabrication fAmtor / "=
71 Fair Dealing AT T TTgTE
72 Fair Use ElEGECERIL

73 False Representation Iore Ao

74 Falsification [ERIEau]

75 Fee geh

76 Fine AT

77 First Examination Report (FER) TR LA e
78 Forfeiture THIGLIT

79 Formality Check =T STT=

80 Fraudulent Intention FISYIT AT

81 Generic Name ATHT A1 / (07 919
82 Geographical Indication T TR
83 Geographical Origin T IEH

84 Goods FE [ |/

85 Goodwill qTE | SATAATAH TIAST
86 Grace Period Te Aaty

87 Grant AqarT

88 Hearing LGEIEY

89 Homonymous Gl THATH WHTITorsh TR
90 |dentical qAEY [ 9397

91 Index SAHATOTRT / A
92 Indication of Source T T Tehaeh




93 Industrial Applicability SR ST

94 Infringement I o T

95 Injunction FTRET

96 Innovation BELEIES

97 Integrated Circuit WhThd T

98 Intellectual Property St d9aT

99 Intellectual Property Appellate Board (IPAB) |  atfae HoaT sttt a1
100 Interlocutory Order / Interim Order FATH ST

101 International Application HALTYT SATAaT

102 International Depository Authority (IDA) FALTIT ASTT ATTERTEY
103 International Filing Date HALTIT TSI e
104 International Preliminary Examination FATTEIT TTLIHF Treqr
105 International Search Report FARTST G e
106 Invalid THTT

107 Invalidation THTH LI

108 Invalidity AHTIAT

109 Invention ATfTRTT

110 Inventive Step ATTATHRTT AL

111 Inventor ATAhTEH

112 Joint Application T ATAaA

113 Joint Controller ERSAEPELD

114 Joint Registrar G SIEIEY

115 Journal SEE

116 Jurisdiction SENEEIES

117 Lapse of Patent TR Y

118 Layout-Design rrTe-arfieT | Femrse-ewTe T
119 Limitation T

120 Literary Work Arfefcas wrd

121 Mask Work ATEF H1

122 Micro-organism GEREIES

123 Moral Rights CIEETREICENRS

124 Musical Work Tftarer® Fia

125 Novelty AT / HITersha

126 Opposition IERAE]




127 Original Layout Hforsh A3

128 | Party TEETT

129 Passing Off Fe-TEqia / fr=am gqe=
130 Patent Agent Uiz USie

131 Patent Cooperation Treaty (PCT) T AT gfer
132 Patent Office e HATAT

133 Patentability Y- TRIar

134 Patentee TeT T / UeedTd]
135 Patents Act e sAteaam

136 Penalty ERLC)

137 Performer's Rights TE9TA AT o ATARTT
138 Permitted User AT STARTHAT
139 Person Interested Raag ==

140 Plagiarism ENEIOERC IR

141 Pleading IR

142 Post-grant Opposition Sae o
143 Pre-grant Opposition Sa-1a oy
144 Prescribed afea

145 Prior Art TEA-HAT

146 Prior Permission @ AIAfd

147 Priority qriEeRaT

148 Priority Date gTiRERaT A

149 Priority Document CIPEIRLIEE
150 Proceedings EIDEIE

151 Producer JcqTah

152 Proprietor AT

153 Prosecution EIERIEC

154 Protection T

155 Provisional Specification Fefaw fafase

156 Proviso EEKER

157 Public Domain qTaSTeh SMHA / AT &
158 Punishment QrTred

159 Quality and Reputation UTET 1Y TSt
160 Reasonable FhREETT




161 Rectification aferree

162 Rectification of Register TIoTEe T Teg / 9
163 Register TforEeT

164 Registered ESIER]

165 Registered Proprietor USTiehd TAcaATIeeRTl / Gsiiehd TaTHT
166 Registration EEiEaL

167 Regulations [EIRRE]

168 Renewal GEIETUI

169 Renewal Fee TR L[

170 Research ERGEIE]

171 Restoration ERIERE]

172 Revocation e [ e

173 Schedule e | A

174 Scheduled Bank F=T 9%

175 Search E1E ]

176 Secrecy Direction T e

177 Section g1

178 Seizure Frrgr

179 Semiconductor EEEIEED

180 Service GEN

181 Service Mark oo e

182 Single Application TS ATAET

183 Sound Recording et o / et Rt
184 Specification [EIREL

185 Start-up TITE-31

186 Sub-section EEEIR

187 Technical Member T qaeT

188 Term Aty

189 Territory TSTAT [ &

190 Therapeutic Methods IEIETCIRAEIER

191 Topography TIATHIT [ T ®F @1
192 Trade Description T feraor

193 Trade Secret ST AT

194 Trademark =TT e / ST




195 Transfer FETTALT

196 Transmission AT/ q

197 Unfair Competition srgf=ra sfaeret
198 Unpatentable Y-

199 Unregistered EREIET

200 User STANTHAT

201 User Date STANTRAT il aE
202 | Utility ST

203 Utility Patent IIATRAT 9

204 Validity Ferar

205 Well-known Trademark quterg AT e
206 Withdrawal AT




